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rabinarayai Yohapatra 	.... 	applicant. 

-Versus- 

Union of India and others 	.... 	Respondents. 

.. .. 

For the  applicant 	: M/s.evanarid elisra, 
Deepak Mira, 
E3 . . Tn aL hy, 
U . .Agnawal, 
Advocates. 

For the iesponde nts 	: L'ir.swini (urnar isra, 
r. tarinq Co'Onsel 

(Central) 
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1. 	ihether reportecs of local papers may be allowed to 
see he judgrnent?Yes. 

	

, 	To be referred to the reporters or notl 

	

3. 	Ahether Ineir Lordships wish to see the fair copy 
of the judgmerit?Yes. 
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K.P .C'if<Y,V .0 • 	 Iii this application under section 19 of 

the A1ministrative Tribunals ct, 1985, the Petitjorxr 

orays fo2: a direction to be issued to the Opposite 

Parties not toterminate the services of the Petitioner 

in respect of the Post of E.J. Packer of Chandanpur 

ub Post Ofi ice on regular basis, 

Shortly stated the case uf the Petitioner 

is that vjde nnexure-i dated 5.8.1989, the Petitioner 

hri lab! .TLsaydn ho apasra as appointed provisionally 

as an .-. 	cher ith a stipulation that the services 

of the Patitinier a iii be terminated when regular 

acpoi:1tm 	:nae or ifl the alternative for three 

months from the date of jouning.Further more the case 

of Lbe ctitiiier in that even th:agh a regular incumbent 

has sac nan epnobited, sue Cwposite Parby No.3 has 

terminated tue services of the Petitioner for which 

he feels ag rievcd ant :his application has been filed 

with the aforesaid prayer. 

In their counter, the Opposite rarties 

saintain that aplicati.ns were invited for fiJJig up 

the Post of .D. Packer, and the Lonel Employment 

txchariqe had  sponsored twenty names, out of ulsich sixteen 

ersoris fulfilled the eligibility conditions and 

therefore, those sixteen candidates were asked by 

the Opposita Party 1'4-o.3 to apply for the Posa and they 

have 	ta such :iplicatiar1s including that of the 
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Light watcher (Chowkidar.) whose services were terminated 

in the Post of Pight atchmari due to abolition of such 

post. Ihe s Zm id njpht watchman was found to be sui:ab1e 
of 

and he 	adcordirigly appointed to the PostL.'.i).Packer 

and he has also joined the wori tom 14th October, 1989. 

with effect  from tbeh date the PetitionerLrelievsd from 

the post of .J. Packer as he had been appointed 

provisi uin1ly. It is the refo re, maintained by the 

Opposite Parties that the Case of the applicant is 

devoid of rent and is liable to be dismissed, 

'e have heard Mr. R .N .Jaik learned Counsel 

for the Petitioner and Mr. sini Murnar Misra learned 

Btandirip tounsel(CAT) for the Postal Lepartment. Tlre 

is no evidence before us to repudiate the contention 

of Mr. iiishra that the said night watcftian has 

been 3PPi:ited to the post of 	Packer and has joined 

as such. In the circuasta ness, stated above, we do not 

feel inclined to interfere with the order of apooirrtme 

in respect: of the incunbent found suitable. t the same 

time we would commend to the upenintendent of Post 

Offices to sytopethetically consider thecase of the 

present Petitioner and give an appointment in some 

other Post Offices it he is found suitable. 

Thus, the application is accordinglp 

disposed of levinq the parties to bear their own costs. 
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